
~t'l1 ~.G. (AilII." VAISAKHA ;, l&9O(S.fKA) FIII.lIa1t1t, lAw etc. llnd 31'78 
other Deptlrtmems) 

MR. SPEAKER: The question is : 
"That the respective sum DOt exceed-

ing the amounts shllWll in the fourtb 
column of the order paper, be granted 
to the President, to complet. the sums 
necessary to defray the charges tllat 
will come in course of payment during 
tbe year endiag tbe 31st day of March, 
1\169, ill respect of the heada of de-
muds entered in the aecoad column 
thereof apiast Demands Nos. 'J7 and 
98 relatina to tbe J)epartmellt of Social 
w."re." 

Th. motion ..... tIdopted. 

19.00h,.. 

Mi.illt"fIII ......... , Law ...... 
.... otller Departments 

MR. SPEAKER: Now. I put all the 
outslandlng DemaDds. 

SHRI BAL RAJ MADHOK: 1 would 
Iilte Ie put only ODe question to the Minis· 
try of Health, Family Plannm, aad Urban 
Development. Sir, nobody i. here from 
tbat Ministry. 

MR. SPEAKER: Nobody i. here. 
Now, I put all the outstandina Demands 

to lb. YOte of tbe House. 
The queslion is : 

''Tbal the respective sums Dot ex-
ceeding tho amounts shown in Ihe 
fourth column of the order paper, be 
graBted to the Presidenl, to complete 
the sums necessary to defray Ibe ebarges 
that will come in course oC payment 
dur .. the year cading tho 31st day of 
Marcb. 1969. in respect of tbe heads 
of Demands entered in tbe second 
column tbereoC apinst-

(i) Demaad. Nos. 15 to 19 and 106 
to 113 relating to the Ministry 
of FiDaDce; 

(ii) Deaumds Nos. 35 to 37 and 116 
relating to tbe Ministry of 
RaId&, Family PIaJmiIIa aDd 
Urban Devolopmelll ; 

(Iii) Demud Nos. 68 MId 69 rela-
tilll to die MiDiltry of Law ; 

(iv) Demand No. 96 relatins to tbe 
Department of Parliamentary 
Affairs ; 

(v) Demand No. 99 relatiDa to the 
PlanDia. CommissioD ; 

(vi) DemaDd No. 100 .. latiaa to 
Lok !abba: 

(vii) Demand No. 101 matins to 
Rajya Sabba ; and 

(viii) Demand N~. 102 relating to tbe 
Secretariat of the Vice-Presi-
dent." 

The """IDII Wtl. IIdtlpltld. 

[The MotioM for Demands for G,ams 
which were lIdopted by Ihe Ltzk sabhtz. are 
reprodllced below-FJ.) 

Demand No. IS-MInIstry of Plaaaee 
"Tbat a sum not eltceedina Rs. 

2,32,18.000 be granted to the President 
10 CiJff/Plel. the sum IIecessory 10 d,frllY 
tbe ebaracs which will come in 
courae of payment during the year end-
ing the 31st day of March 1969. in res-
pect of 'Ministry of Finance'." 

Demand No. lit-Customs 
"That a sum not exceedia. Rs. 

5,76,67.000 be granted to Ibe President 
II} comp/el. the sum ""cesSIlry to delray 
tbe charaes wbich will come in 
course of payment during tbe year end-
ing the 31st day of March, 1969, in res-
pect of 'Customs· ... 

J)emand No. 17-UnioD ExcIse Duties 
"That a sum not 8ltCOOding Rs. 

13,48,24,000 be ,ranted to the President 
10 eo •• '. the sum ""c.umy 10 defrllY 
the cbarICs wbich will come in 
course of payment durin, tbe year end-
ing tbe 31st day of Marcb, 1969. in res-
pect of 'Union Excise Duties'." 

o..nd No. II-Tues oa ~ IDClndlaa 
Corpondloa tu, ete. 

"Tbat a sum not exceedina Rs. 
10.78,97,000 be granted to the President 
,.,~. 1M ._ II.ceUllry to defrtlJ' 
die eba ..... wbicll will como in course 
till pa~ durina Ibe year' ea4i.q the 
31. day of Marcb, 1969, in rcapect oC 
'Taxes on Income inc1udina Corporation 
tax. ctc.'." 

o-IId No. 19 -Stamps 
"Tbat a _ 1I0t ~ Rs. 

4,41.Sfi;OOO be ..-UItod to the Pl'OIldent 
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to complete the suln necessary to defray 
the charges which will come in course 
ofpaYlDCnt during the year ending the 
31st day of March, 1969, in respect of 
·Stamps· ... 

Demand No. 20-Andlt 
"That a sum not exceeding Rs. 

18,79,17,000 he granted to the President 
to complete the 'rum necessary to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1969, in respect of 
'Audit'." 

Demand No. 21-Currency and Coinage 
"That a sum not exceeding Rs. 

12,69,82,000 he granted to the President 
to complete the ·sum n.cessary to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1969, in respect of 
'Currency and Coinage'," 

Demand No. 22 -MiDt 
"That a sum not exceeding Rs. 

3,29,54,000 he granted to the President 
to complete the sum necessary to defray 
th: charges which will come in course 
of payment during the year ending the 
31st day of March, 1969. in respect of 
'Mint'." 

Demand No. 13-Kolar Gold Mines 
"That a sum not exceeding Rs. 

4,54,68,000 be granted to the President 
to complete the sum necessary to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1969, in respect of 
'Kolar Gold Mines'." 

Demand N\). 24-Peosions and otber Retire-
ment Benellts 

"That a sum not exceeding Rs. 
4,97,26,000 be granted to the President 
to .;ompl<te the sum necessary to defray 
the charge. whicb will come in course 
of paymont during the year ending the 
31st day of March, 1969, in respect of 
'Pensions and other Retirement 
Benellts' .n 

Demand No. :z5.-OpiUDI 
"Tbat a sum not exceeding Rs. 

85,00,000 be granted 10 Ibe President 
,,, complete the. sum neces~y 10 delray 

the charges 
of pa}ment 
31s1 day of 
·Opium'." 

Departments) 

which will come in course 
during the year ending the 
March, 1969, in respect of 

Demand No, 26-0ther Re,enue Expenditure 
of tbe Ministry of Finance 

"That a sum not exceeding Rs. 
34,04,16,000 be granted 10 Ihe President 
to complete the sum necessary to defray 
Ibe charges which will come in course 
of paymenl during the year ending the 
31st day of March, 1969, in respect of 
'Olher Revenue Expenditure of Ihe 
Ministry of Finance'." 

Demand No, 27-Grants-in-aid to State and 
Union Territory Go,eromeots 

"That a sum not exceeding Rs. 
2,79,82,39,000 be granted 10 the President 
to complete the sum necessary 10 defray 
the charges which will come in course 
of payment during the year ending the 
31s1 day of March, 1969, in respect of 
'Granl-in-aid 10 Slate and Union 
Territory Governments'." 

Demand No, 28-Miscellaneous Adjustment 
belween lb. Cenlra1, State and Union 
Territory Governments 

"Thai a sum not exceeding Rs. 
23,50,000 be granted 10 the President 
to complete the sum necessary to dejray 
tbe charges which will come in course 
of paymenl during Ihe year ending the 
31st day of March, 1969, in respect of 
'Miscellaneous Adjuslments between 
the Central, State and Union Territo,TY 
Governments'. ,. .. 

Demand No. 19-Pre-partltiou paymean 
"That a sum nol exceeding R •. 

2,21,000 he granted to Ihe President 
to complete the sum necessa,y to defray 
the charges which will come in course 
of paymenl during the year ending Ihe 
31st day of March, 1969, in respect of 
'Pre-partition payments' ... 

Demanil No. loo-Capital oullay on the India 
Security-Press 

"That a sum not exceeding Rs. 
39,37,000 be gr"nled to the Presidenl 
to complete the sum necessary to defray 
the charges which will come in course 
of payment during Ihe year ending the 
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31st day of March, 1969, in respect of 
'Capital Outlay on the India Security 
Press'." 

Demand No. 107-Capital Out/ay on Currency 
and Coinage 

"That a sum not exceeding Rs. 
16,32,95,000 be granted to the President 
10 complele the sum necessary to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1969, in respect of 
'Capital outlay on Currency and 
Coinagc·.u 

Demand No. lOB-Capital Outlay on Mints. 
"That a sum not exceeding Rs. 

65,73,000 he granted to the President 
10 complete the sum neceuQry to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1969, in respect of 
'Capital Outlay on Mints'." 

Demand No l09-Capital Outlay on Kolar 
Gold Mines 

''That a sum not exceeding Rs. 
95,22,000 be granted to the President 
10 complete tne slim necessary to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1969, in respect of 
'Capital Outlay on Kolar Gold 
Mines'." 

Demand No. lIO-ColDIDuted Value of 
Pensions 

"That a sum not exceeding Rs. 
4,00,41,000 be granted to the President 
to complete the sum necessary to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1969, in respect of 
·Commuted value of Pensions'!' 

Demand No. lll-Otber CapltalOutJay of 
tbe Ministry of Flnauee 

"That a sum not exceeding Rs. 
2,20,83,000 be granted to the President 
to complete the sum necessary to defray 
the charges which will com. in course 
of payment during the year ending the 
31st day of March, 1969, in respect of 
'Other Capital Outlay of the Ministry 
of Financc'." 

Demand No. til-Capital Outlay on Granl. 
to State Governmenb for Development 

"That a sum not exceeding Rs. 
43,13,19,000 be granted to the President 
to complete the sum necessary to defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1969, in respect of 
'Capital Outlay on Grants to State 
Governments for Development'." 

Demand No. 113-Loans and Advances by !be 
Central Government 

"That a sum not excceding Rs. 
4,02,67,86,000 be granted to the President 
to comp/ele the sum necessary 10 delray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1969, in respect of 
'Loans and Advances by the Central 
OovernmenC. " 

Demand No. 35-Ministry of Health, FamiJy 
Planning and Urban Development 

"That a sum not exceeding Rs. 
34,12,000 be granled to the President 
to complete the sum necessary to defrlV' 
I he charges which will come in Course 
of pa) ment during the year ending the 
31st day of March, 1969. in r"'peCI of 
'Ministry of Health, Family Planning 
and Urban Development'." 

Demand No .36-Medieal..,d Public llea1tb 

"That a sum not ~xceeding Rs. 
19,20,68,000 be granted to the President 
10 complele the sum necessory to de/ray 
Ihe charges which will come in course 
of payment during the year ending the 
31st day of March, 1969. in respect of 
'Medical and Public Health'." 

Demand No. 37-Otber Revenue EIpeDditure 
at !be Mialotry of Health, FamJiy Plan-
ning and Urbaa Development 

"That a sum not exceeding Rs. 
82,35,000 be granled to the President 
to complete the sum Ilecessary to defray 
the charges which will come in Course 
of payment during tbe year eodina the 
31st day of March, 1969, in respect of 
'Other Revenue Expenditure of the 
Ministry of Health, Family Plannina 
and Urban Development· ... 



b .G. (Rt'PIItfifthw APklL H. 1968 

Dl'IIIartd No. Uti-Capital Outlay of the 
Mlnl5try of H .. 1th, Family Planning and 
UrIIaIo Den ...... eat 

"That a sum not exceeding Rs. 
13,17,12,000 be granted to the President 
/0 (01111'1'" Ihe .<um neussary 10 defray 
the charges which will come in course 
of payment during the year ending the 
31st day of March, 1969, in re.pect of 
'Capital Outlay of the Ministry of 
Health, Family Planning and Urban 
Dewto"""'_t'. " 

Dpmand No 68 . Ministry of La .. 
"That a sum not nceedin, Rs. 

57,35,000 be granted to the President 
to complele Ih. sum ""cesSIJry 10 defruy 
the charges which will come in course 
of payment during tbe year endinl the 
31st day of Mar,ch, 1969. in respect of 
'Ministry of Law'." 

Demand No. 69-0ther Revenue Expenditure 
of die Ministry of Law 

UThat a sum not exceeding Rs. 
1,36,08,000 be gfOnted to the President 't) ","""etc thl! &11m lI~eeSSQry to de/ray 
the cba't!e5 which will COllIe in COurse 
of paymem during Ihe year ending Ihe 
llli day of March, 1969. in reopecl of 
'Other Reven~ ~xpenditure of the 
Ministry of Law'." 

Demand :No. 96-Dppartment of Parliamen-t.,,, ...... 
"That , sum not exceeding Rs. 

5,51,000 be Ifanted to tbe President 
10 complete Ihe .< 11m necessary 10 defray 
Ihe chaqes which will come in course 
of paymeal duritlll the year ending Ihe 
31at day of March, 1969, in respect of 
'Departmeet of Parliamentary 
Affairs"," 

n..aDII Ne. 99-P ........ <:-iHioa 
"That a slim not exceeding Rs. 

1,32,49,000 be granted to the President 
10 complete the sum Mces.\a,·y If} tie/ray 
tbe charges which will come in course 
of payment duriDl the year endiag the 
31st day of March, 1969, in resp&ct of 
'Plannin, Commissioo'." 

DemaR' Nfl. UI8-Lek Stlilb. 
"That a sum not exceeding Rs. 

1,29,55,000 be granted to the President 
10 complele lire sum necessary 10 defray 
tile charlles which will C(lme in coane 
of payment during the year endi_g the 
31st day of March, 1969, in respect or 
'Lolc Sabha'." 

DemaJId Ne. 101-Rajy. Sa"" 
"That a sum not exceeding Ro. 

49,01,000 be granted to th: President 
In complete Ih. sum neefSsa .. to defrav 
the charges which will come'in course 
of payment during the year ending the 
lht day of March. 1969, in ~t of 
'Rajya Sabha'." 

Demand No. lUI-Secretarial of tbe Vice 
Prpsidenl 

"That a sum DOt exc*inll Rs. 
2,44,000 be aranted to the President 
to complete the sum nrcessory 10 dt'/ray 
the CharlC" which will come in couroe 
of payment during the year ending the 
31st day of March, 1969, in respect of 
'Secretariat of the Vice-President'." 

Appropriatien (No. 1) Bill*, 1968 

THE DEPUTY PlUME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): Sir, I bel to move 
for leave to introduce a Bill to authorise 
payment and appropriation of certain sums 
from and out of the Consolidated Fund 
of India for the service of the Iinanci,,1 
year 1968-69. 

MR. SPEAKER: Tbe question is : 

"That leave is granted to introduce 
a Bill to autborise payment and appro-
priation of certain sums fronl and out 
of the Consolidated Fund of India for 
the services of the financial year 
1968-69". 

The mOlion was adopled. 

SHIH MORAlUl DESA! : I introducet 
the am. 

*f'ubtishe<il in Goette of India Extraordinary Part, It, section 2, da1ed 25.4.~8. 
tlntroduced/moved witli tbe recommendalion of the President. 


